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Doordarshan to accommodate certain
staff artistes flouting the accepted
norms and the standard procedure
laid down with regard to the require-
ments for the posts and the internal

promotions;

(b) if so, details, thereof stating the
considerations which weighed with
Government to creale these  special
posts; and

{¢c) 18 reaction amongst the  stafl
of A.I.LR. and Doordarshan?®

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

(b) Does not arise.

ic) The Staff Artistes category have
welcomed this. However, the AIR
Programme Staff Assocjation has re-
presented againsti the creation of these
posts in the Staff Artist category.

Proposal for amending the Represen-
tation of People's Act on the Allaha-
bad High Court verdict

4322, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseq to state:

(a) whether in view of the verdict
given by the Lucknow Bench of the
Allahabad High Court declaring the
Membership of Rajya Sabha of cer-
tain Members on the ground that the
Secretary of the U.P. Vidhan Sabha
was not an executive officer and
therefore coulg not act as the Return-
ing Officer for the Rajya Sabha Elec-
tion, under Section 21 of the Re-
presentation of the People's Act,
Government propose to amend the
said Act appropriately: and

(by wwhen the proposed legislation
is likely to be brought before the
Parliament?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
As appeal against the judgement of
the Lucknow Rench of Alahabad

SEPTEMBER 15, 1981

Written Answerg 184

High Court is pending in the Supreme
Court the question of amending the
Representation of the People Act,
1961 has not arisen.

(b) Does not arise.
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Supply of electricity by Neyveli Lig-
nite Corporation to bulk consu-
mers
4324 SHRI D. S. A SIVA-

PRAKASAM: Will the Minjster of
ENERGY be pleased to state:

(a) whether the Neyveli Lignite
Corporation gives bulk Electricity





